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Bid Number/aweh &ara (ﬁ,’[g m}
GEM/2023/B/3596750
Dated/Rzi® : 26-06-2023

Bid Document/ s a&drdst

‘ Bid Details/[s faator

Bid End Date/Time/fas dg @ & arfra sana

06-07-2023 15:00:00

Bid Opening Date/Time/fas gaa &
ardra /iy

06-07-2023 15:30:00

Bid Offer Validity (From End Date) /s AUHU
duar (@ g & ard@ @) i

30 (Days)

Ministry/State Name/Siarel/Usd @ A

Ministry Of Health And Family Welfare

Department Name/f[asrm &1 a1

Department Of Health And Family Welfare

Organisation Name/&iTs=l & &

Food Safety And Standards Authority Of India

Office Name/@aiad & 13

Fda Bhawan

ltem Category/#ié& Hea{

Short Term Cab & Taxi Hiring Services - Sedan; Local;
120Kms x 12Hrs , Short Term Cab & Taxi Hiring Services -
Premium Sedan; Local; 120Kms x 12Hrs , Short Term Cab &
Taxi Hiring Services - Premium SUV; Local; 120Kms x 12Hrs

{ﬁvwmaﬂr?gum%

Contract Period/3iay 3afQ 4 Dayl(s)
Minimum Average Annual Turnover of the
bidder (For 3 Years)/fasy @& Sadd Jad 20 Lakh (s)
arffer eei3nax (3 aut @)
Years of Past Experience Required for
same/similar service/5=&/asna Jarl & far |3 vear (s)
e e e & af
past Experience of Similar Services
required/gd ale @ Qar3it @ e auD Yes
et ¥
MSE Exemption for Turnover/ea3iat & faw e

.3
wHTES & G UH ¥
Startup Exemption for Turnover/ 3t & .

143




Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC),0EM Annual Turnover,Additional Doc 1 (Requested
] . in ATC),Additional Doc 2 (Requested in ATC),Additional Doc
Document required from seller/dsar & war | 5 (Requested in ATC},Additio?war Doc 4 (Requested in ATC)
U EEIAS *In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by

the buyer
Bid to RA enabled/faz 3§ Rag el afva By | yes
RA Qualification Rule 50% Lowest Priced Technically Qualified Bidders

Type of Bid/Rz & yasy Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/dmd afeiicer % 3 Days

AR e Faieor o IGHT arr

Estimated Bid Value s fas He 555660

Evaluétile_:n Method/aeiaa ugfy  |Total value wise evaluation
EMD Detail/Svadt faaqor

e PR

Advisory

ePBG Detail/Stdish fggor
Advisory Bank/usarssfy ¥ T
J;BG Percentage(%)/AMdsh ufer (%) ‘”3.00 f N : 1
e G e L - e e ;
Duration of ePBG required (Months)/gdarstr 6y .
Hafy (#8). ' ] ' ,
el S <

relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy./st#r &Y ot & mwawwmﬁ mﬁﬁmﬁgﬁmuﬁwmfﬁﬁm _ ng-ﬁm-c‘r%l
Wwémﬁﬁ.’,mv;a TEI3T & fayw amwﬂar&ﬁ%ﬁ*mﬁmwmémﬁ#wﬁw?:m 37 Ay H
ZIY @ AT @ I

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./guady 3t wuran
STATE TR, STE 7 S e 3, aramdt & et 3 exet iy

IBenef{i:iary!ﬂmRﬁ : f,
Food Safety and Standards Authority of India

Fda Bhawan, Department of Health and Family Welfare, Food Safety:‘:i;md Standards Authority of India, Ministry of
Health and Family Welfare . )
(Senior Accounts Officer)
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Splitting/fasrsiea

Bid splitting not applied/@yel faswst wr) a¢r &ar .

MIl Compliance/U3IE3TE iefurele

MSE Purchase Preference/usivys @lle afigdr

H MSE Purchase Preference/tAtds @lie adad Yes : J

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover” criteria and "Experience Criteria" subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover" criteria and
"Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

4. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid data sheet (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU / Public Listed Company. Copies of relevant contracts / orders to be
uploaded along with bid in support of having provided services during each of the Financial year.

5. Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be given to MSEs as
defined in Public Procurement Policy for Micro and Small Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued
by Ministry of Micro, Small and Medium Enterprises and its subsequent Orders/Notifications issued by concerned
Ministry. If the bidder wants to avail the purchase preference for services, the bidder must be the Service
provider of the offered Service. Relevant documentary evidence in this regard shall be uploaded along with the
bid in respect of the offered service. If L-1 is not an MSE and MSE Service Provider (s) has/have quoted price’
within L-1+ 15% of margin of purchase preference /price band defined in relevant policy, then 100% order
quantity will be awarded to such MSE bidder subject to acceptance of L1 bid price.

6. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

7. Past Experience of Similar Services: The Bidder must have successfully executed / completed at least one
single order of BO % of the Estimated Bid Value or 2 orders each of 50 % of the Estimated Bid Value or 3 orders
each of 40 % of the Estimated Bid Value for similar service(s) in last three years to any Central / State Govt
Organization / PSU / Public Listed Company. Copies of contracts / work orders and documentary evidence of
successful execution / completion in support of Past Experience of Similar Services along with names, address
and contact details of clients shall be uploaded with the bid for verification by the Buyer.

8. Reverse Auction would be conducted amongst first 50% of the technically qualified bidders arranged in the
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order of prices from lowest to highest. Number of sellers eligible for participating in RA would be rounded off to
next higher integer value if number of technically qualified bidders is odd (e.g. if 7 bids are technically qualified,
then RA will be conducted amongst L-1 to L-4). In case number of technically qualified bidders are 2 or 3, RA will
be between all without any elimination. If Buyer has chosen to split the bid amongst N sellers, then minimum N
sellers would be taken to RA round. In case Primary products of only one OEM are left in contention for
participation in RA based on lowest 50% bidders qualifying for RA, the number of sellers qualifying for RA would
be increased to get at least products of one more OEM (directly participated or through its reseller) if available.
Further, if bid(s) of any seller(s) eligible for MSE preference is / are coming within price band of 15% of Non MSE
L-1 or if bid of any seller(s) eligible for Make in India preference is / are coming within price band of 20% of non
MII L-1, then such MSE / Make in India seller shall also be allowed to participate in the RA process,

Additional Qualification/Data Required/3ifaRe avaar /3masuas der

Fleet of owned vehicles with service Provider, (Please limit the number to upto 100% of the vehicles
demanded or 30 whichever is lesser):20

Drivers on Payroll (in Numbers), (Please limit the number to upto 100% of the vehicles demanded or
30 whichever is lesser):20

Minimum years (upto 5 years) of experience in related field:5

Number (upto 100%) of vehicles demanded should have been provided in a single contract to a
government agency in the past three years:2(

Number (upto 100%) of vehicles demanded should have been provided in the past 1 year to
government agencies:2(

of bunch bid buyer must indicate extra KM rate for every Vehicle Type that is
bunched:l.ocal;‘outstation for sedan= Rs 14/- per km(inclusive of GST)

Extra km Local/outstation for premium sedan= Rs 16/- per km(inclusive of GST)

Extra km Local/outstation for premium SUV= Rs 18/- per km(inclusive of GST)

sedan= Rs 60/- per hour (inclusive of GST) |
Extra km Local/outstation for premium sedan= Rs 80 per hour{inclus-fve_af GST)
Extra km Local/outstation for premium SUV= Rs 80 per hour ﬁnclusivg of GST)

Short Term Cab & Taxi Hiring Services - Sedan; Local; 120Kms X 12Hrs ( 30)
Technical Specifications/qaald fafafpar

Specification

ﬁehicle Type

selec

1 & i
@ ||
a |
W
3 |

e

Type of car (Please tatle ‘ Honda Amaze , Maruti Suzuki Dzire , Tata Tigor, Toyota Etios ‘

e o S [ RN e b
!Iage Variant <[ 120Kms x 12Hrs SR et _.__.__.j
Year of Vehicle Mode B e e T P S
‘?_m Trévé”ed - UpfofO,_(_)Q_O_ I(_ms;_ P -

F\ir Cond

479




L : Spec:ﬂcatlon Values
Eel Type Any
deon(s)mgaha J
‘_Qutstatlon night charges appllcable No TN e
Additional Specification Documents/ifaftas fafdfe exards
Consignees/Reporting Officer/aXfc/Raiféar sifamrdr
' [_ Consignee gag
S.No./#. | Reporting/Officer/ i ol Additional
: Y/ R Address/ucl . Requirement/3ifaRd®
. Vehicle(s) IaRamd
i s
! 110002,FDA Bhawan near Bal e Duration in Days :
1 k
PREKR) Seta Bhavan, Kotla Road, New Delhi EO 4
= I3 N Lo =3 Lo ik 2 =

Short Term Cab & Taxi Hiring Services - Premiu

Technical SpecnflcationsfaaFREﬁT fafifear

m Sedan; Local; 120Kms X 12Hrs ( 10 )

i Speclflcatlon s s ;a_il;es e : ;%'
lﬁore J
Vehicle Type ‘ Premium Sedan _l
l;l’ype of car [Ptease 5e1ect at least 3 optlons) Marutl Suzuki Ciaz , Honda Clty Hyundal Verna

Type of Service Local i
Usage \fam.rtant . ‘ 120Kms x 12Hrs J
| vear of Venicle Model A g ~ |[2022, 2021, 2020 .~
Km Travelled 1 Upto 50,000 Kms S
Air Conditioning Reqmrement l A/C R s s RO ]I
[ e
Fuel Type _ RN T s R e
lAddon(s}N?»aﬁFf

Outstatlcn night charges appllcable HNO ________ e W e WO - = =i

Additional Specification Documents/3ifaRd® ARy gEardst




Consigneeszeporting Officer/fe/Rutféar it

Cnnsrgnee
Reporting/Officer/

Additional

Number of
Vehicle(s)

110002,FDA Bhawan near Bal
Bhavan, Kotla Road, New Delhi

Requirement/3fafes

................................................................. — il

r Specrflcatlon ” Values : _

J Premium SUV

’?ype of Ser\nce TIECE” ]

Type of car (Please se!ect at !east 3 options} IToyota Innova , Toyota Fortuner Toyota Innova Crysta '

[Usage Variant ‘l 120Kms x 12Hrs '
TN

’Yearof\fehfcle Model T[zozz 2021,2020

e S e ——

l Fuel ';;: 3= _—_J, Any

e e e

Ad don{s)ft’gan?rr

Outstatlon nlght charges appllcable jl No : —J‘

Additional Specification Documents/3ifafe i arards

Consignees/Reporting Officer/aReht/Raféar iR

Conmgnee Rbetiat l
S.No./w. || Reporting/Officer/ . Number of A ona
e QR R Address/uar Vehicle(s) Requirement/3fafs
. HTIRIAD AT
W
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| Consignee |
S.No./. | Reporting/Officer/ T P Additional
}i i e Address/adr Ve:‘icrel:[:) Requirement/31faR®
: TR A

g 110002,FDA Bhawan near Bal . ] e Duration in Days :

1 Pankaj Gera ¥
) Bhavan, Kotla Road, New Delhi 2 4 [
. |
I SRR . | Ve . |

Buyer Added Bid Specific Terms and Conditions/yar gu sié a$ fas & fadw

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ Purchase Order.

If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.
Generic

OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

4. Generic

1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of
buyer.

2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers obligations there under.

5. Purchase Preference (Centre)

Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be given to MSEs as
defined in Public Procurement Policy for Micro and Small Enterprises (MSEs) Order, 2012 dated
23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises and its subsequent
Orders/Notifications issued by concerned Ministry. If the bidder wants to avail the Purchase preference,
the bidder must be the manufacturer of the offered product in case of bid for supply of goods. Traders are
excluded from the purview of Public Procurement Policy for Micro and Small Enterprises. In respect df bid
for Services, the bidder must be the Service provider of the offered Service. Relevant documentary
evidence in this regard shall be uploaded along with the bid in respect of the offered product or service, If
L-1 is not an MSE and MSE Seller (s) has/have quoted price within L-1+ 15% of margin of purchase
preference /price band defined in relevant policy, such Seller shall be given opportunity to match L-1
price and contract will be awarded for percentage of 30% of total value.

6. Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service Provider must be located in the
state of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.

7. Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

8. Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers

£




9. Service & Support

The Service Provider is required to have at least 30 % of the required manpower on service provider’s
pgyroll for at [gast one year. Necessary documents relating to such manpower will be uploaded by the
blddfer for verification of the buyer, Such manpower will be part of total manpower to be provided by the
Service Provider in case he gets the contract against this bid.

10. Service & Support
The Service Provider must own 30% of the bid quantity of vehicles in Service Provider's name or in the
name of the proprietor / partner of the Service Provider Necessary documents relating to proof of
ownership will be uploaded by the bidder for verification of the buyer. Such Service Provider owned
vehicles will be part of the fleet to be deployed by the Service Provider in case he gets the contract
against this bid,

11. Payment
PAYMENT OF SALARIES AND WAGES: Service Provider is required to pay Salaries / wages of
contracted staff deployed at buyer location first i.e. on their own and then claim payment from Buyer
alongwith all statutory documents like, PF, ESIC etc. as well as the bank statement of payment done to
staff.

12. Buyer Added Bid Specific ATC
Buyer uploaded ATC document Click here to view the file,

Disclaimer /s €

the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. Any clause(s) incorporated by the Buyer regarding following shall be treated as
null and void and would not be considered as part of bid:-

1,

wmumm:b.

10.

2,
12,
13.
14.

for Service Support,

Definition of Class | and Class | suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIT in this regard.

Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item. :

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid g'valuation process.

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

Seeking experience from specific organization / department / institute only or from foreign / export
experience,

Creating bid for items from irrelevant categories.
Incorporating any clause against the MSME policy and Preference to Make in India Policy.
Reference of conditions published on any external site or reference to external documents/clauses.

Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be,
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“Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer

is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

This Bid is governed by the General Terms and Conditions/@raea st 3 rd, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace, However in case if any condition

In terms of GeM GTC clause 26 regarding Restrictions an procurement from a bidder of a country which shares a land torder with India, any bidder from a country which
shares a land border with India wiil be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

In accordance with the laws /518 T Hrarag Ut & @ 26 ﬂimﬁmﬁwwﬁﬁ?mmg L arel S & fast a wiig
wuﬁdv%ﬁﬂﬁma%maaﬁﬂmmwmwawwmm_ﬁaﬁmf?ﬂﬁaﬁmaﬁ*ﬁ-‘mmﬁmm
mragfaga?‘famrHmmﬁm&wadanmmfagﬁamﬁﬁmﬁmﬁmmmmmaﬂém

;matﬁmmﬁmar#amﬁwam#maaﬂﬁmaﬁmmﬁsﬁ:m*mtmzﬁrwmé
& 3T g

---Thank You/t=raiz---

Kind - wloed e Bid Docamowk 0w L5

28/(
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